Court No .1

CENTRAL ADMINISTRAT IyE TRIBUNAL, ALLAHABAD

Registratign T.A. Ne,1256 of 1986
(0.5, No,445 of 1985)

Suraj Prasad Srivastava o siaele e s PlaintiFf-Petitinnar

Versuys

Union of Indig & Ancthar

......DE?Bndants-Rﬂspnndants.

Hon,Justice Kamleshuar Nath, v,C,

Hen, Mr, K.3, Raman, Member (A)

(By Hen,Mr,Justice K. Nath, v,C,)

Tiwari for thh piaintiff-patitinner

KeC. Sinha fgr the deFendantE-raspnndents

are
Present, The

Original Civil Syit No,445 of 1985 yhigh ™
has figured po

» 1985 was fgor a declaratign

petitisnar was entitled to bg grant ed
Selectien Grade Wwith effect fraom 30.11,83,
dated 12,1q0

that the Plaintiff-

A Counter
«87 was filad on behalf gf the de

respandantsf tn Para 12 of which it Was stated that
e

the plaintifFﬁthitiDner'S case for time bgynd cne

Premotion under the cencerned scheme could net be

Ppetitioner weould

der the timg
beund premotion scheme as and when the Service Book

of the plnintiff-pmtitiﬂnar could

be traced out,



G,

Petitigneyp 8ven if the originp

be auailabla.

ebuttal of this
modifigd claim ang Shri KeC, Sinha Says that ip
Case thg plaintifﬁ-patltlnnar is etheryisg entitlggd
to the Promotien tg 1

disppse of this

t the anendants-

and psss suitablg

thEFits,

1¢ ordep, Partig,
shall bggp thaeir Costs,
VAR Y |
Member ¢ o Vice Chairman b
Dated the 19tp July, 199q.

RKM



